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Messrs Synthetic and Chemicals Ltd.,
Bombay

*1489. SHRI INDRANT GUPTA :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) wheiher the Firestone Tyre and
Rubber Co, is the single [largest share-
holder in M/s, Synthetic and Chemicals
Ltd., Bombay ;

(b) whethcr the latter Company has
received large sums of foreign loans through
the Firestone Company and if so, the
amount thereof ;

(c) whether M/s. Synthetics and Chenii-
cals Ltd., have been refused permission to
expand and, if so, the reasons therefor ;
and

(d) whether a struggle for control of
the company is going on between Firestone
and their Indian coliaborators, Kila Chand,

endangering the interests of the .share-
holdcrs ? '

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATRA
REDDY}: (2 Yes, Sit. . Outof the total
share capital of Rs, 5,74,57,780 of . the

© Synthetics and Chemicals Limited the Fire-

" stone. Tyre and Rubber Company holds
shares worth ° Rs. 14365000 :eprcscnunx
about 25%, of the total,

" (b) The foreign loan obtained amounwd .

to about 3.42 muncm dollars.
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(c) An application’ of the Syntheﬁe&- '
stantial expansion in the insialied capacity
is-under the examination of the Govern-
ment, .

{d) There were indications of a struggle
between Firestone and the Kilachand group
but some agreement was brought about at
the time of the last annual general meeting
of the Company on 29.6.1971 in respect of
election of directors. There is however no
indication at present that the interests of
the share-holders are being endangered.

Scheme for the Development of Iniand
Water Transport in Bibar

*1491. SHRI BHOLA MANJHI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased (o state !

(a) whether the Bihar Government had
submitted any scheme for the devclopment
of inland water transport in the State dur-
ing the Fourth Plan and if so. the mam
features thereof ;

(b) the estimated cost of the scheme ;
and

{c) the nature and extent of the assis~
tance proposed to be given to the State in
this connection ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) to (c). The Government of Bihar has
submitted. two schemes for running commer-
cial river services on the Ganga viz. (1)
between Patna and Buxar vie Dighwara,
Chapra and Ballia and (2) between Bhagal-
pur and Karagola via Colgong, The ser-
vices were proposed to be run by utilising
the existing craft and establishment of the
Inland Water Transport Directorate at Patna
and each scheme envisaged an additional
annuaal expenditure of about Rs. 4 Iakhs,
After examining. both the schemes in the
light of the recommendations of the Bhaga-
vati Committee, the Government of India,
in consultation with the State  Governments
of Uttar Pradesh and Bihar, have decided

‘torun & services on the Ganga between

Patna and Ghazipur at a cost of Rs. 575
Inkhs to be borne by the - Central Govern-
ment on an expenmmal—cum-pmmmmml
basis for one werking scason in the first
instum TM& L] hawawr. wtdeﬁt w the
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